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respect of cigarettes, petroleum products,
electricity, man-made fabrics, man-made
fibres and yarn, non-celulosic spun yarn,
iron and steel products, electric wires and
cables and motor vehicles. The reasons for
the shortfall vary, but in broad terms,
these can be discribed as lower clearances
during this period, court cases and other
disputes and also arrears of duty. The
shortfall in customs revenue is largely in
the case of chemicals, iron and steel, man-
made fibres and filament tow. Here
again the reasons are fall in commodity
prices abroad, and court cases and tax
disputes. The Government is keeping a
close watch on the trend of revemue col-
lections for appropriate action including
legislative.

Action against Black Marketeers and
Hoarders of Fssential Commodities

3207. SHRI JAI NARAIN ROAT:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) the number of blackmarketeers
and hoarders of cssential commodities
such as foodgrains, sugar and edible oil
etc. appreheaded in each State during
1981 and till date;

(b) the details of the items seized and
the value thereof; and

(4) the number of black marketeers
the persons so apprehended and what
stringent measures have been taken or are
proposed to be taken by Government to
stop such anti-social activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI MOHAMMED USMAN ARIF):
(a) and (b). A statement showing the
number of black-marketeers and hoarders
of essential commodities, apprehended as
per information received from 22 State
Governments/Union  Territories  during
1981, is laid on the table of the House.
[Placed in Library. See No. LT—5563/
82] alongwith details of the items seized
and value thereof.

The information in respect of 9
other State Governments/Union Ter-
ritories alongwith the same¢ mmformation
till date during 1982 is being collected
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and will be placed on the Table of the
House.

(c) As per reports received from these
States/Union Territories, appropriate ac-
tion was taken against such persons under
the Essential Commodities Act, 1955 and
the Orders issued thereunder. The penal
provisions of the Essential Commodities
Act, 1955 have recently been made more
stringent with the enactment of the Es-
sential Commodities (Special Provisions)
Act, 1981 which has been brought into
effect with effect from 1-9-1982. This is
expected to be more deterrent to the
black-marketeers and hoardeis of eswn-
tial commodities.
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Clubbing of Income of Spouses

3209. SHRIMATI SANYOGITA
RANE: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that clubbing
the incomes of spouses under Income-tax
Law compels women to pay tax ata
higher slab;

(b) whether Government are award
that these provisions make discrimination
and deny women equality; and

(c) whether Government propose ex
amining the ~ s ‘ug provisions auad restore
vomen the .agat to a free slab of u-
¢. ma?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) and (b). A
note explaining the relevant provisions of
the Income-tax Act, 1961 and their con-
stitutional validity is laid on the table of
the floor. [Placed in Library. See No.
LT—5564/82].

(c) In view of the positiom as set oul
in the note, this question does not arise.

Inscribing the world “Seconds” on cloth
3210. DR. A. U. AZMI: Will the Min-
ister of COMMERCE be pleased to statet

(a) whether it is a fact that the mill-
made clpoth does nat show metre-wise





